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BEFORE TII E HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH AT NEW DELHI 

ORIGINAL APPLICATION NO. 272 OF 2024 

IN THE MATTER OF: 

DEEPANK KUMAR SHARMA & ORS . .. . PETITIONERS 

VERSUS 

UNION OF INDIA & ORS. ... RESPONDENTS 

ADDITIONAL AFFIDAVIT FILED BY OF RESPONDENT NO. 8 - DR. 

DEVESH KUMAR SHARMA 

j 

I, Dr. Devesh Kumar Sharma, aged .about 79 years, S/o Shri Dev 

Sharma Mishra, R/o Maujulika Garden, Bajoria Road, 

Saharanpur, District Saharanpur, U.P., the deponent, do hereby 

solemnly state and affirm as under:-

1. The above matter is pending adjudication before this Hon'ble 

Tribunal and is duly contested by the answering Respondent. 

2. This Hon'ble Tribunal on the last date of hearing 27.05.2025 

was pleased to pass the following order: 

' .,.,;,.:;_----.,, .. 

: • ~ '-,, "3. Learned counsel for respondent no. 8 seeks time 

file his additional reply/response. 
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4. Additional reply/ response by respondent no. 8 may 

be filed within one month and rejoinder to the same 

may be filed by the applicant, if so desired, within next 

15 days. '' 

3. It is respectfully submitted that subsequent to the filling of 

the said Additional Affidavit dated 28.05.2025, further 

developments have taken place which have important bearing 

on the merits of the present case. 

4. It is respectfully submitted that -in the presence of all Senior 

Officials from the Forest Department, Bijnor including DFO, 

Ranger and Chairman..., Municipal committee, Bijnor, the 

Answering Respondent and his associates under-took a major 

plantation drive on 5th and 6th June 2025 (World Environment 

Day) on the national highway- Bijnor Najibabad National 

Highway in Bijnor District wherein 700 trees saplings of 

different varieties (NEEM, SHESHAM, JAMUN, PILKHAN etc.) 

of 10 to 12 feet height were planted. The entire expenses for 

the plantation drive were borne by the Answering Respondent 

and his associates. 

ntation drive is in addition to 800 tree saplings already 
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which are also ranging from 6 to 10 feet height and which are 

now more than 2 years old . The Answering Respondent is 

regularly taking care of the upkeep of the said saplings to keep 

them healthy and disease free. 

3 

6. The said plantation drive carried out by the Answering 

Respondent in the present of the Government Officials of 

Bijnor district was widely reported in the local newspapers 

(Chinragi, Bijnor Times, Baskar Bureau, Mandawar. Yomi 

Samachar and Shah Times Bureau) . The true and correct 

copies of the photographs taken during the said plantation 

drive as well as the newspaper clippings are annexed hereto 

and marked as ANNEXURE RA-1 {COLLY). 

7. The Application filed by the Answering Respondents addressed 

to the District Forest Officer dated 10.05.2025 for seeking 

permission to undertake the said plantation drive, the 

Affidavit filed by the Answering Respondent in support 

thereof. The certificate issued by the Forest Department 

Bijnor duly certifying the said plantation drive carried out by 
.-------

' , 

··nswering Respondent are annexed hereto and marked 

EXURE RA-2 (COLLY) 

-, 
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8. The Answering Respondents is a conscientious and nature 

loving person. The Answering Respondents on his own 

initiative has undertaken the drive for planting 1500 trees 

saplings. Hence the Petitioner have no case on merits. 

9. This is without prejudice to the rights and contentions of the 

Answering Respondent and the submissions made in the 

earlier pleadings/affidavits filed by the Answering 

Respondents in the present matter before this Hon'ble 

Tribunal. 

10. In the aforesaid facts and circumstances the present O.A. 

may be dismissed forthwith . The Petitioners who are the 

nephews of the Answering Respondent and are sons of 

Respondent no. 10 in the present O.A. have in fact filed the 

O.A. merely due to personal vendetta and have otherwise has 

no concern whatsoever, for environmental 

0 \ JUL 2U't:> 
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Jitendar Kumar <jitendarjks9560@gmail.com>

deepank kumar sharma - 01-Jul-2025, 13:20
2 messages

Jitendar Kumar <jitendarjks9560@gmail.com> Tue, Jul 1, 2025 at 1:42 PM
To: vishwenilra@yahoo.co.in, ankit.scgtup@gmail.com, amit.shukla@lexweb.in, bhanwar jadon
<bhanwar09jadon@gmail.com>
Cc: mohinder rupal <rupalmohinder@gmail.com>, Hardik Rupal <hardikrupal@gmail.com>,
aishwaryamalhotra11@gmail.com

Dear sir please find attached PDF additional affidavit filed by respondent no 8 Devesh Kumar sharma 

REGARDS 

JITENDAR SRIVASATAV COURT CLERK 
CHAMBER: 212 A, Block III Delhi High Court 
New Delhi 
MO.7080843376 
Email. jitendarjks9560@gmail.com

deepank kumar sharma 01-Jul-2025 13-20-59.pdf
14243K

Tue, Jul 1, 2025 at 1:42 PM
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